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Mo. 54, Vel XVII,  Nabsragun, Tuaadny, March 20, 2011, ¢halra 8, 109313 (Saks)
GOVERNMENT OF ARUMAGHAL PRAGESH
LAW, LEGISLATIVE AND JUSTICE DEPARTM
ITAMAGAR
NOTIFICATION-
Tha 1{!“1 Merch, 7011
Bo JHUD- 02008 « b pxerches of i powesrs canlerrad bry the p

tihiclio ¢34 ofihe Conntnulion of India, tlcw Jovarnar al Arunachat &
Hin Gouball High Courl, ts plansed to make Init fallowlng rules furdher 15 @
Judielnl Servics Rutue, 2006, namely -
) Bhort litle mand commencament - i Thews rules mey be ¢
Judicint Sarvica {Amondimant) Rules, 2011 .
tt)  They ehall come INte lorca on Hhe dale of thelr publication in 1hy
o’ Amendmernt of Rulae 7 10 s Princlpal Rules, In Rula T.hma
Mo 2 of Iha tabtie, for the oxlaling vnirlug, the fedlowlng shall Dg subatitvied, -

avizo o erllcle 309 rond wih
‘adonh, In consullatlon with
nend 1he Arunechal Fradngh

wllad  the Arunachst Pradeaah

Crlichs! Gurelia,
Hat Mo 1 () mad (111) of Column
e

Ly ,,\L

{171} 10% of the poaln In lhe grada shall be Mlad by promolion frdm ths cadro ol Grade -1 alriely

onthe basls of marit through Umilag deparimentnl compatillve axeminml
a3t speciiled In Schudule-H of the Rulas”

{27 () Remalning 85% aof (he posls In (v Griedo 1hail be Mied by proy

ol tha Sarvice on the baals of rmarl cum nantority by ihe High Court, folid

"Providad (hat If he candldalas ure nal avaliable for 10% of seuty,

nunmmnglion then vacanl poste shall by Ied up by reguiar promolion”®.

3 Amandrment of Rule 19 : For the sntriss “58 yaars® appearhig In

anirlos “N0 yunrs” shall bo suby i iod nnd he entlries of Ruls i0 (B} shall be

4 Amendmunt of Bchadule - F : (1} In Schedule -F A (b), of lhe
naloes “bwanty five percen!” tha enties “ten porcant® shalf be substiiuied.

(2}

[BY

for (he ontrion "Mty parconl” In Suhedule-F {8), the anirlas Txinly

the antriaa "Vive Vage” ang Petormenca in the oral iNlarvisw’

on conducied by the High Courl

natiar from the cadre of Grado-|i
wing lho criiers in Schedyle-C.

Of arn nol uble (o quwitly In the
Rule 19 (A) and s provise, lhy
ommited.

Princtpal Rutan, for Lha uxlsling

Ve percanl” ghall be subpltuleg,

sartal Mo 4 and in sornl No A4iej ol Column No 2, of Ihe Inb)

Govorr,

1

Abpoacng In Schedula-F (¢ ot
. #hail b omiilag

Tubom Bam,
Chiaf Searelary,
mani of Arunaohulpmdcxh.
lanogar
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